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In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor
s pleased to order the publication of the following English translatlon of notification no. 2158fLX—
3-2 -2008-3(2)/05 dated December 23, 2008:

No. 2158/L.X-3-2-2008-3(2)/05
December 23, 2008

In exercise of powers under section 29 of the Orphanages and other Charitable Homes
(Supervision and Control) Act, 1960 (Act no. 10 of 1960) and in suppression of notification
no. 4014/ XXXVI-SW-680-56, dated August 6, 1958 regarding the Uttar Pradesh Women's and
Children's Institutions (Control) Rules, 1958, the Governor is pleased to make the following rules :

THE UTTAR PRADESH ORPHANAGES AND OTHER CHARITABLE
HOMES (SUPERVISION AND CONTROL) RULES, 2008
- 1. Short title  and commencement—(1) These rules may be called the Uttar Pradesh

Orphanages and other Charitable Homes (Supervision and Control) Rules, 2008.

(2) They shall come into force with effest from#he date of their pubhcat:on in the official

Gazette.

L@ﬁ‘.ﬂﬂi‘@ wwﬂrﬁ‘\q"&
|
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2. Definitions—(1) In these rules, unless the context otherwise requires,--

(a) 'Act’ means the Orphanages and other Charitable Homes (Supervision and Cohtrol)
Act, 1960;

(b) 'Chairman’ means the Chairman of the Board;

3]
(c) Form' means a form appendcd‘fo these rules; .
(d) 'Governor' means the Governor of Uttar Pradesh;
(e) Member' means a member of the Board;

(H 'Member Secretary’ means the Member of the Board nominated by the State
Government under clause (¢) of sub-section (2) of section 5 of the Act.

. (2) Words and expressions used in these rules not defined but defined in the Act shall have
the meanings assigned to them in this Act.

3. Election of Members—(1) The Member Secretary shall nominate a Gazetted Officer who
is not related to the Board as the Election Officer. ] -

(2) The Management Committee of each recognized home shall elect one of its member as
the representative and shall inform to the board in writing.

(3) The Election Officer shall fix time, date and place to convene a meeting of the °
representatives referred to in sub-rule (2).

(4) In the meeting convened under sub-rule (3), the representatives, shall elect from
amongst themselves by secret ballot five persons as the-members under the supervision of the
Election Officer and the names of the persons so elected shall be published in the (Gazette by the
State Government.

(5) This rule shall also apply for an election to fill up the casual vacancies. A member
elected in a casual Vacancy shall hold office for the remainder of the term of the member whom he
succeeds.

4. Election of Chairman [Section 29(2){a)]--Subject to the provisions of sub-section (4) of
section 5 of the Act, after the election or nomination of members, the Election Officer shall
convene a meeting of such date as may be determined by him. In such meeting the Chairman shall
be elected by the members by secret ballot under the supervision of the Election Officer.

5. Disqualification for Membership [Section 29(2)(b)]—A person shall be dlsquahﬁed for
being or for being elected as member, if he-- .

(a) is not ordinarily resident of the State of Uttar Pradesh; or

(b) holds any office of profit under the State or Central Government; or

(¢) is of unsound mind, is declared to be lunatic or has becqme insolvent;

(d) is convicted for a criminal offence by the court of law; or

(e) is found absent from the meetings of the board for the consecutlve occasions;
() has not attained the age of 45 years.

6. Disputes regarding Disqualifications [Section 29(2)(b)]—(1) If any question arises
whether any person is or has become disqualitied under rule 4 or not the Board shall decide the
question in a meeting thereof convened for the purpose.

(2) Any person aggrieved by the order passed under rule (4) may within fifteen days from
date of such order, appeal to the State Government and it may after giving an opportunity to the
person concerned of being heard, pass such order, as it deems fit and the decision of the State
Government shall be final.

A . B
. . - )
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7. Meetings of the Board—(1) Generally mectings of the Board will be held once in
three months.

(2) The quorum for the meeting of the Board will be five members but after postponement

of a meeting no quorum is necessary for subsequent meeting.

(3) The meeting of the Board will be convened by the Member Secretary with the approval
of the Chairman. The notice of the meeting shall be delivered to the Members hand-to-hand or send
by post on the last known address at least fifteen days in advance intimating venue, date, time and
agenda of the meeting.

@ The brief notes of the Agenda points will be prepared by the Member Secretary and will
be read in the ensuring meeting of the Board and adopted without any correction and amendments.
The notes on minutes and follow up of previous meeting will be put by the Member Secretary
before the Board.- .

) 8. Fund of the Board [Section 29(2)(c)]—(1) The money received in the Fund of the Board
under section 10 of the Act shall be deposited in a Nationalised Bank and the,account thereof shall
be operated by the Member Secretary.

(2) The Fund of the Board shall be. utilized..to meet the expenditure on salaries and
allowances of the Chairman, Members and other officers and employees of the Board and other
official purposes and also for welfare of inmates of the recognized Institutions with approval of the
Board. '

(3) The account of the Fund of the Board shail be audited every year by the Director Local
Fund Accounts Examiner Department, Allahabad on the basis of Test Audit and payment of the
necessary fee.

9. Budget of the Board [Section 29(2)(c)]—1) The Board shall ‘prepare every year the
budget of the Board for the next following financial year showing receipts and expenditure and
submit to the Director Mabhila Kalyan Vibhag, Uttar Pradesh on or before September 30 of each
calendar year. :

(2) The Director, Mahila Kalyan, Uttar Pradesh shall examine the budget and forward it to

. the State Government with comments and recommendation within one month.of,the date of receipt

of the budget.

10. The Travelling and other allowances for the Chairman amti Members af the Board
[Section 29(2)(d)]— (@) The Chairman or a Member shall not be entitled to any salary.

(b) The Chairman or a Member shall however be entitled to Travelling and daily allowance
at the rates admissible to the Group-A officer of the State Government for journeys 1o attend the
meetings of the Board and for journeys performed in the interest of the Board, with the condition
that in.respect of the Chairman the quarterly ceiling shall be at Rs. 1500.00 and in case of a
Member at Rs. 1500.00. .

(é) The Members shall undertake journey only after obtaining prior approval of the
Chairman, and their travelling allowance bill, will be countersigned by the Chairman.

11. Information called by the State Government [Section 29(2)(f)]—The Board shall make
available to the State Government any return or information called by it within the required time.

12. Application for certificate of recognition [Section 29(2)(g)]—(1) The application for
certificate of recognition shall be made to the Regional Inspector in the Form given in
Annexure ‘A'.
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Annexure-C
APPLICATION FORM FOR RENEWAL OF RECOGNITION
' : FORM 'C’ '

Name and post hold by the office bearer authorised to apply for renewal of recognition.

. Name_ of father/husband.

Residential address (House no., Village/Mohalla, Post, Palice Station, District).

Name and address of the registered Society/Organisation/Council/Institution/T rust alongwith
certified copy of the last registration certificate, -

Name and full address of the Institution (House no., Village/Mohalla, .Post, Police Station,
District). *

If at the time of renewal any change is requested to be made in the address, indicate in full.

Latest certified list of members of the managing committee of the
Society/Organisation/Council/Institution/Trusi {giving ‘father/husband name, occupation,

. address and phone no., if any).

Brief description of bi-yearly or five-yearly, as the case may be, report of the institution's
activity in respect of total no. of beneficiaries’ marriage/adoption/rehabilitation to guardianship,
educationftraining given, and settlement in job done on the occasion of first and subsequent
renewals,

The income and expenditure details of the institution during first renewal in two years and
subsequent renewal in five years to be accompanied by photocopy of report of the chatered
‘dccountant and certified by the Competent Office-bearer.

Date :

Signature of Office Bearer
Authorised to Apply for
Renewal of Recognition.

(Seal)
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Annexure-D

UTTAR PRADESH CONTROL BOARD, WOM EN AND CHILD DEVELOPMENT
DEPARTMENT MOTIMAHAL, LUCKNOW
FORM'DY

Under powers conferred by. section 15(1) of the Orphanages and other Charitable

Homes (Supervision ~and Control) Act, 1960, ‘1 heréby order that the recognition of the

House no. ---Village/Mohalla- ' -Post Office

Police Station ----- District ------ ‘ R
and authorisation to operate the same accorded to Sri/Ms. -

son/daughter/wife of -------- _ oo resident of house No. --------2n--
Village/Mohalla ' —-Post Office --- - S
Police Station District -a---n-a=ncreeemaeaee- whose last renewal was /done
in favoure of Sri/Ms. --= - son/daughter/wife of

---- resident of House No, ----------=---- Village/Mohalla Post Office --------veueev--
- Police Station ------ DT a1, R — for period ending on emeeerenen

that the renewal is extended on the same terms and conditions for a further periods

of five years. Additional conditions as given in the enclosure are also being imposed on the extent

- recognised Sri/Ms. ---- : ------son/daughter/wife of ---------= -
resident of House No. ‘Village/Mohalla -
- Post Office --- --- Police Statlon ' District =-me-m-esmsmeee=

-- and these conditions shall be bmdmg on him.

(Lawfully recognised for period from ------===sec-cmemomeeomome 10 — ).

Dated :

Chairman,
Uttar Pradesh Control Board,
, , Women and Child Development Department,
' ' - Motimahal, Lucknow.
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FORM OF ADMISSION OF INMATES IN SEPARATE REGISTER IN SEPARATE PAGES

Annexure-E

1. Serial No. -

2. ‘ The seria{l no. 6f daily attendance register

3. Name of Inmate

4. Age in years, months and days |

5. Religion

6. Sex. 1‘

7. Health report at the time of admission ? {*'

8. Last known residential address “i ?

9. Name of nearest relative alongwith nature of relation and address of the relati ve ? “

10. Name of parents/husband, and his address, and to state if alive or not

11. Name of the person responsible for look after of inmate and that person's addr‘ess 1‘
. 12. The amount given for rhaintenance of the inmate at the time of admission, and expected amount |

in future . .
13. Name and adress of the person or guardian who admitted the inmate
14. The reason of admission |
15. Undertak.ings and conditions at the time of admission
16. A brief history of the case
17. Date of admission
18. Date of separation

19. The cause and causant of separation

20. The authority who ordered the separation

feaoft—<ravm &A1 17-1-2000 @ WA ;-ﬁﬁﬂfﬁlﬁlﬁﬁ?ﬂﬁll
- ufofefy yeemt dva-)

By order,
R. 8. VERMA, _
Secretary.
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